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all these factors will be taken into con-
sideration.

SHRI JAGANNATH RAO: Are the
private industrialists allowed to own
their planes in these days of fuel short-
age? Is Government thinking of bene-
fiting private industrialists who own
their planes?

SHRI J. B. PATNAIK: Private indus-
tries have got their planes. They are
permitted to ply their planes.

SHRI JAGANNATH RAQO: New ones.

"SHRI J. B. PATNAIK: That would
be considered if they apply to the
Government. It is already covered by
their contract.

DR. KARAN SINGH: There seems to
ke confusion. He has mentioned about
the third line feeder services. That is
a public sector corporation, whereas
the question is with regard to private
air taxi. Am 1 to understand that
third line feeder services are going to
be given to private parties or are you
going to set up third line public sector
corporation and in addition supple-
menting it by private service. There
is an important confusion here,

SHRI J. B. PATNAIK: There is no
confusion. A part of the feeder air-
line that is contemplated by the Gov-
ernment, will be in the public sector
particularly North-East area where no
State Government is going to operate
its own airlines. In other sectors
where private parties are interested or
the State Governments are interested

they would be allowed to operate their
services.

SHRI SANJAY GANDHI: In view of
the fact that the number of operators
sre already operating air taxies on
charter basis, would these operators be
permitted to operate on routes like
Delhi Agra where there is great de-
mand by foreign tourists?

SHRI J. B. PATNAIK: They would
be permitted to operate on the lineg
they are now operating.
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DR. KARAN SINGH: Existing opera~
tors, Indian airline routes.

SHRI J. B. PATNAIK: It may be alr-
line routes. Air taxi is different al-
tcgether. We are selecting an aircraft
for air taxi which would be twin engine
piston aircraft only carrying eight pas-
sengers or less. So, that is not going
to affect our traffic. On the other hand
it is facilitating air traffic between the
two points.

Payment of Additional Excise Duty
by Parles

*166. SHRI SANJAY GANDHI: winl
the Minister of FINANCE be pleased
to state:

(a) whether Government have
asked the Parle Group of Companies,
who manufacCture a soft drink known
ag ‘Thums Up’, to pay additional ex-
cige duty then applicable to soft
drinks containing cola; ang

(b) if not, do Government propose
to do so now?

THE MINISTER OF FINANCE AND
INDUSTRY (SHRI R. VENKATA-
RAMAN): A statement is laid on the
Table of the House.

Statement

(a) The concessional rate of assess-
ment at 25 per cent ad valorem as
against the statutory rate of 55 per
cent ad valorem for aerateq waters or
soft drinks (as they are known) be-
came operative from the 4th of July,
1877 and was dependent on the absence
of extracts of cola nuts in them. This
concessional rate was also conditional
on a quantity limitation of the number
of bottles being not in excess of 50
lakhs in a financial year, cleared by
or on behalf of a manufacturer from
one or more factories.

The chemical test conducted on
“Thums Up” showed the presence of
caffeine. Caffeine ig the active ingre-
dient of cola nuts, but there are other
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sources of caffeine in tea dust or de-
caffeinated coffee. It is understood that

while it is possible to establish the pre~

sence of caffeine by chemical test it is
not pessible to Jdetermine its source.

Hence even though “Thums Up”
contained caffeine, the manufacturers
declared it as “not containing extracts
of cola nuts” and the concessional rate
had to be allowed to them subject to the
quantity limitation as prescribed in the
Notification.

(b) In the circumstances explained
at (a) above, concessional assessment
under Notification dated the 4th July,
1977, as it then stood could not be de-
nied to the manufacturers. It may,
however, be stated that the Notification
of 4th July, 1977 has since been res-
cinded on the 1st March 1979. The
concessional rate which is now 30 per
cent ad valorem has been made de-
pendent cn the absence of caffeine as
such, and has not been related to the
number of bottles cleared.

SHRI SANJAY GANDHI: In view of
the statement laid on the Table of the
House, the Government has not es-
tablished that the cola nuts are not used
in Thums Up. As cola nuts are not used
as the test shows it could be used,
there is a loss in revenue to the Gov-
ernment to the extent of Rs. 2,55,00,000.
This is a concession given to a single
company. Would the Minister con-
firm that they are teking any action
to see that this loss of revenue of
Rs. 2,55,00,000 is made up to the
Government?

My second question
was a case registered
Company for the violation of the
Foreign '‘Exchange  Regulations Act.
Under pressure from the then Prime
Minister Shri Morarji Desai this case
was withdrawn. No substantial reasons
were given for the withdrawal of the
case. Is that case being reinstituted as
such a substantial amount of public
money is involved?

against this

SHRI R. VENKATARAMAN: A's re-
gards the first pecint I have to give a
little long answer because it requires
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explanation. By the Budget proposals
of 1977 certain changes in excise duties
were introducéd for soft drinks. In
that category those which were classi-
filable as plain soda had 25 per cent
excise duty and all others were classi-
fied as those coming under the excise
duty of 55 per cent. After that was
passed, the then Government issuec.i a
notification in which the Gevernment
said that those drinks which do not
contain extracts of cola nuts and which
have a clearance uptc first Rs. 50 lakhs
will be entitled to concessional excise
duty of 25 per cent. This Thums Up
declared itself as not having any ex-
tract of cola nuts. There was a dispute
raised abcut it whether it contained
extracts of cola nuts or not. It was
then referred to the chemical examiner
of the customs department. The chemi-~
cal examiner certified that there was
no caffeine in it and he could not say
that it contained cola nuts extract. On
that basis the Government gave them
concessional rate of excise duty of 25
per cent. The matter was further agi-
tated by some members, as a result of
which it was again referred to the
Chief Chemist to the Government. The
Chief Chemist then certified that this
contained caffeine, but he also said
that he could not say whether this
caffeine is a result of use of cola nut
extract or of other things like tea dust
or de-caffeinated coffee. Since the origi-
nal notification said that only drinks
which contained extract of cola nuts
are liable to the higher excise duty no
higher excise duty was levied on this.
Therefore, as the law then stood, the
excise duty levied was appropriate and
proper. (Interruptions). As regards
the second question about FERA, I
would like to have notice because I
have to collect a lot of information and
give it

SHRI SANJAY GANDHI: This drink
is advertised as a cola drink. The then
Minister of Information and Broadcast-
ing stopped the advertisement on tele-
vision and radio as a cola drink. But
then again under pressure from the
then Prime Minister, the advertisement
was again re-intrecduced under the
name of cola. Is this not cheating the
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public by nmisleading them into
. believing that they are buying cola if
it does not contain cola nuts? And,
if it does, they are liable to pay Rs,
2.25 crores of extra excise duty.

SHRI R. VENKATARAMAN: 1t is
true that this company advertise that
this is a cola drink. In fact, they
advertise in the press saying that jt is
a cola or they call it refreshing cola.
Unfortunately, still it would not at-
tract the tax liability because the de-
finition of excise at that time was that
only those drinks which cofitain ah
extract of cola nut are liable tp tax.
It is true that it contained caffeine. 1
may inform the Houge that subse-
quently this mistake wag found and
it has been rectified. All drinks con-
taining caffeine are now liable for the
higher excise duty of 60 per cent.
But at that time as the notification
stood, it could not be taxed on the
ground that it did@ not contain cvola
nut extract. About the second ques-
tion whether this is not cheating, there
are two things—the etymological
meaning ang the lega] definition of
cheating. The Law Ministry con-
sidered it and that it said would not
amount to cheating under the Indian
Penal Code. Nevertheless, it was
certainly a misleading advertisement.

SHRI JYOTIRMOY BOSU: Will
the hon. Minister kindly tell us whe-
ther this particular drink which is
wholly Indian-owned, managed and
controlled, I understand

AN HON. MEMBER: No,

SHRI JYOTIRMOY BOSU: 1 said,
I understand; I am subject to correc-
tion. May 1 know whether this be-
verage was sent to the Central Food
Research Laboratory jn Hyderabad...

AN HON. MEMBER: In Mysore,

SHRI JYOTIRMOY BOSU: There
is also a laboratory in Hyderabad.
Was this Beverage sent to those two

laboratories for making analysig that
-
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it contained cola nuts and secondly,
whether it was injurious particularly
to children of growing age as it was
in the case of Coca Cola which was
found to be having ingredients which
were very much damaging to the
children of growing age? 1 want a
categorical and specific answer as to
whether this drink was sent to
these. .. (Interruptions).

SHR1 DHARAM DASS SHASTRI:
What is he doing?

MR. SPEAKER: Mr. Shastri, please
take your seat,

SHRI RAVINDRA VARMA: How
is it pricking him?

PROF. MADHU DANDAVATE:
Why does the shoe pinch him?

SHRI JYOTIRMOY BOSU: Recent
Atlanta wvisit, I know. You have
answered the queslions very well, I
must congratulate vou for that, Kindly
give further details whether this be-
verage was sent to these two Govern-
ment laboratories.

MR. SPEAKER: Why are you re-
peating 1t? (Interruptions). \

SHRI EDUARDO FALEIRO: He is
speaking in a manner as if he is
advocating for that Company.

SHRI JYOTIRMOY BOSU: Which
Company? Mr. Faleiro, do not try to
see your face in the mirror every-
where,

¢Interruptions).

SHRI EDUARDO FALEIRO: **

SHRI JYOTIRMOY BOSU: No.
(Interruptions).

SHRI EDUARDO’ FALEIRO:
Those who live in glass houses should
not throw stones on others. Don't cast
aspersions on me. (Interruptions)-

SHRI RAVINDRA VARMA: ‘Black-
mail’ is wunparliamentary, Thig re-
mark should be expunged,

**Expunged gs ordered by the Chair,

o — e g 1
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SHRI INDRAJIT GUPTA: This
must be expunged,

(Interruptions).

MR. SPEAKER: That will be done.
You cannot say it. Do not say like
that. (Interruptions) This is not the
way. Use parliamentary words.

(Interruptions)

SHRI JYOTIRMOY BOSU: I want
to know whether this drink was sent
to the Government laboratories to
find out firstly, whether it contained
cola or not and you must know that
in similar cases, in the case of Coca
Cola which wag sent to the laboratory,
it was found that it contained ingre-
dients which were harmful to children
of growing age. That is why I am
asking whether this drink was also
sent for similar report,

SHRI R. VENKATARAMAN: This
drink was sent to CFTRI and also to
the Food Laboratory at Hyderabad.
The question that was asked was not
whether it was injurious or not but
whether it came within the definition
of the excise, viz. whether it contained
extract of the cola nuts; 1 would be
giving the answer partially if not
fully. The resultg of the tests now
avallable show that colanut extract
also gives caffeine. There are other
itemg also which give caffeine like
tea-dust. YWhile they found that there
wag caffiene in it, they could not say,
whether it was due to the use of cola
nuts or tea-dust or decaffeinated
coffee.

SHRI K. LAKKAPPA: In the pre-
vious Lok Sabha we had raised this
issue not once but many times, of the
shady charaeter of Parle Group of In-
dustries. They were hand in glove
with the previoug Government. Mr.
Kanti Desaj and his son i.e. the gran-
son of Mr. Morarji Desaj, were also
involved. They reply given by the
Minister is not only vague but it is not
befitting to the question that the hon.
Member, Mr. Sanjay Gandhi, has
raised, He has stated that when in-
gredient like colanut is not there,
whatever concessions are there, they
are due to them. I can understand
that. The Ministry of Information and
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Broadcasting, vide their letter No. 610/
5/78 dated 16-12-78 asked the radic
and TV not to allow Thumps Up to
advertise as a refreshing cola. With
respect to the opinion of the chemical
engineers and CFTRI whatever certi-
ficate hag been issued has been done
on the recommendation of the then
Industries Minister and at the instance
of Shri Kanti Desai. . (Interruptions).
They are in league with the Chemicals
Department. In view of the fact that
they owe Government Rs, 2.55 crores
and in view of the fact that the
Ministry of Information andq Broad-
casting has issued a directive not to
advertise Thums Up as Refreshing
Cola, and in view of the shady charac-
teristics of this group of Industries,..

MR. SPEAKER: What j5 the ques-
tion, after all?

SHRI K. LAKKAPPA: Recently,
Limca, a company belonging to this
group, was convicteg and fined
Rs. 10,000 for fraud So, I want the
Government to institute a full CBI
probe intp the entire gamut of the
Parle group of industries. Secondly,
the hon, Minister said that this is a
subsidiary company of the Italian Dis-
tillery Company. So I would like to
know whether foreign collaboration is
involved, either directly or indirectly,
in this. I want a categorical] answer
to all my questions.

ot wArerw awy : 4 & fowr qrdt @@
g& wrgor I ar gw #47 A 7 (swEwaa)

MR. SPEAKER: Let the Minister
reply.

SHRI R, VENKATARAMAN: From
the file I find that my esteemed
friend Shri Lakkappa, has taken a
great deal of interest in this matter
and hag put a lot of questions in the
past. Ag regards the advertisement, I
wish to inform the House that though
Government could not prosecute them,
a privaie party has complained against
this company for cheating. It is pend-
ing in a court.

AN HON, MEMBER: Which is that
party?

SHR;r R. VENKATARAMAN: I
can’t give that.
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SHRI RAVINDRA VARMA: If a
case has been filed, why can’t you give
the name of the party?

SHRI R. VENKATARAMAN: Then
I will ask for notice,

So far as the loss which he referred
to is concerned, it is true that on hind-
sight if we go through all the files
now, it would have been easier and
better to have defined it, not as con-
taining extract of cola, but containing
caffeine. Then it would have bkeen
possible to collect the excise revenue.
But at that time, as the notification
stood, there was no duty leviable and,
therefore, I said there is no loss.

Now he hag referred to a certain
cheating by Limca. I have no infor-
mation. I want notice on this ques-
tion.

With regard to Limea's connection
with the Distillery Company, if he
gives notice, I will answer it...Un-
terruptions).

SHRI K. LAKKAPPA: He has not
answered my question properly.

MR. SPEAKER: He has answered.

(Interruptions) **

MR. SPEAKER: That ig not the
way. Without my permission, what-
ever is said will not be recorded.

(Interruptions) **

MR. SPEAKER: The Minister has
replied.

(Interruptions) **

MR. SPEAKER: The Minister In-
charge has replied. I cannot force
him any more.

(Interruptions) **

MR. SPEAKER: He has already
replied (Interruptions). That is not
the way.

(Interruptions) **

MR. SPEAKER: Mr. Minister, do
you want to say anything more?
(Interruptions)

SHRI R. VENKATARAMAN: I do
not know what I have been called

upon to reply.
(Interruptions)
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MR. SPEAKER: I have asked him.
Let him reply something. Behave
properly.

SHRI R. VENKATARAMAN: Sir,
unless there are specific charges of
misdemeanour and some malpractice
against some persons, one does not
order a CBI inquiry into some vague
things. As far as this is concerned,
I have given the facts. Hon. Mem-
bers may go through my answer and
then put again another question aris-
ing out of these answers. If there
are any particular points on which
they think that an inquiry is called
for, then they can ask: Sir, just on
mere statements the Government
does not immediately undertake a
CBI inquiry.

(Interruptions)

ot adEre wwat : wIAAlT  geaw
"EIXA, FAT WAl WEET T FqET  fw
FaTetT  faea Aal gra faest @
STITSYNS ®1 qriw &7 & aqgqz  fw
w1 g1 frdfon s1an fres gaares wg@y
Y A w@ § AR fawrs  smrdaney
Xl 91, FE FIAE v aw say AEr
Y € ? g W AUCATT IqUIANT A
sqrA § 3 @1 A1Y & WYT wgt O Feqy &Y
1T ¢ W axgl § €Y g wEEg & sqA
¥ wtm oagd § fwv war war w@nw
g;ﬁ? fgar®s s-%ara TR w1 wrEATEA
g ..

MR. SPEAKER: This is a repeti-
tion. !

(Interruptions)
sivet uffrar Sywd@ @ & gerfag
#AT wERT & oA g § fw ot

weafaat faaefer qafewdz & we wifer
W § IR fawrs wiw wqr wrdardy
7R a] ...

uEaR A0RX : Ig AT &) 9T or
I R

st wfier GaeR 0 wAEr qrdf &
Tag ¥ o @1d g oY, 9T WY wx @w
FTH S AT WIAFW W€ gUT §, w47 99
® garfaw ORI EwTEET wIoAr 8,
Nfe gr A dFwaw wwudt R, o9 %) fae
& gl gATA AR § ?

*sNot recorded.
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MR. SPEAKER: Questizn dis-
allowed.

SHRI MALLIKARJUN: I would
like to know from the hon. Minister
whether he has taken cognizance
firstly of the directions given by the
then Health Ministry and the Infor-
mation Ministry, secondly of the
violation of the Foreign Exchange
Regulation Act, and thirdly of the
fraudulent activity of Mr. Romesh
Chavan, Managing Director of the
Parle Group and Dr. Rothi, a non-
resident Italian, who are involved in
this affair, anq whether Government
1s going to take this matter seriously
and institute a probe immediately
ang take necessary action for the
recovery of the excise due from them.

SHRI R. VENKATARAMAN: 1
know there is a lot of excitment on
this issue, it was there in the last
Parliament also, but we must confine
ourselves to facts. The probe that
you ask for is in respect of what, I
do not know.

SHRI K. LAKKAPPA: CBI probe.

MR. SPEAKER: It is upto the
Government.

SHRI K. LAKKAPPA:
the reply that we want.

It is not

MR. SPEAKER: You wil] not be
given what you want.

SHRI R. VENKATARAMAN: Then,

Mr., Lakkappa should be here to say
what he wants.

So far as I am concerned, the ques-
tion ig whether there has been any
cheating of the revenues due, and I
have clearly pointed out that we have
examineq the law and according to
the definition as it then stood there
is no cheating in respect of the re-
venue due to the Government,

st ‘wdw gow ewt : swsyw  wErEw,
Wag 7 grRarer wYE WY wEEAT xS
WS & N qgl wT awdr §, [fwA
qF ®WT JTATT Y sy 2 @ &
TR @ W% YT @ wrAAr wrger g
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fo et ¥ & feaws agr sEamdl w1

oo

SHRI R. VENKATARAMAN: It is
just a hypothetical question. The
question really is whether caffeine is
in the drink or not. Caffeine is in the
drink by various processes, that I
have already explained. Cola nut
was the definition given in the
excise notification. Certain people
may use the cola nut extract or may
not use it. If they use the cola nut
extract, then it comeg under the de-
finition ang they are liable to pay
higher excise duty and if they do not
use the cola nut extract, even though
there ig caffeine, legally, under the
law as it then stood, as the notifica-
tron then stood, they would not be
liable.

st wAow wdt : wemw S, faw
d3 § =AY &Y § gETEr ¥ SqTH
fzar &, g % faw & S7 AN agAFT
gar g ¥aiw ®© W oF @ig faw
wT gAr %X W g ' H gx g
wdt ST & gyear w@rgar g fw s@m w@rd
weqfaa) &, &, T WA 9qNF FAIS ATHT
wrafam #Y faqr fedr fagor %, fo ®
fams fasad § ®1§ wiwd gar w53
ST FTATAH | TA IO F3afaa) ¥ 97 wqr
LA [ar &, ¥ ® AT HIA FF
TIET OF ®HHIWA qAT FT [ay ST W
g famr fedy wzwigs & f& ag mg:grﬂ
FAT § WX Tg S W ® 2
arfs gefrwe aly 9T 17 qa a1 waw
@ % ? uHr ora WA AEr qATH &1
TUIT WA & U qEY 7

MR. SPEAKER: Do you agree for
setting up any Commission of Inquiry
in respect of all these companies?

SHRI R. VENKATARAMAN: At
present, I cannot agree to any Coms-
mission being set up.

More Bonus by L.IC. to Indians
Residing Abroad

*167. SHRI KRISHNA PRATAP
SINGH: Will the Minister of
FINANCE pleased to state:

(a) whether it js a fact that the
Life Insurance Corporation has an-
nounced more bonus to Indians resid-





